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IN THE NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH
HYDERABAD

CA No.123/252/HDB/2017

U/s 252(3) of the Companies Act, 2013
R/'w NCLT Rules & Rule 874 of
NCLT (Amendment) Rules, 2017

In the matter of

1. Safeguard Manpower Services Private Limited
Office Flat No.204, H.No.8-2-618/8 & 9,
A B K Olbee Plaza Opp. Care Hospitals,
Hyderabad — 50034, Telangana.

S,
il %,%;\,‘ 2. Workmen of M/s Safeguard Manpower

Services Private Limited rep. by
its Manager Mr. U.V.R. Varma .... Applicants

Versus

For Andhra Pradesh and Telangana

2" Floor, Corporate Bhawan, GSI Post,

Near InduAranya, Tattiannaram,

Nagole, Bandlaguda,

Hyderabad — 500 068. .... Respondent

Date of Corrigendum: 5% January, 2018

CORAM

Hon’ble Shri Rajeswara Rao Vittanala, Member (Judicial)

Parties / Cou»nsel present

For the Applicant : Smt. Siri Preeti Duggirala

For the Respondent : Shri Ramesh Chandra Mishra,
Registrar of Companies

Per: Rajeswara Rao Vittanala, Member (Judicial)
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CORRIGENDUM

A Letter dated 12.12.2017 has been filed by Mrs. Siri Preeti, Counsel for the
Applicant Company seeking clarification with regard to restoration of the DINs of
the Directors of the Applicant Company. Hence, the following correction is ordered
to be incocporated in the order dated 26" October, 2017 made in
C.A.No.123/252/HDB/2017:

Page No.18 - The Para 16(1) be read as follows:

The Registrar of Companies, the respondent herein, is ordered to restore the
original status of the Applicant Company as if the name of the company has
X x|inot been struck off from the Register of Companies and take all consequential
actions like to place the Company and all other persons in the Company such
as Directors, shareholders etc. in the same position as available before the
impugned striking off the Company.

The rest of the contents of the Order dated 26.10.2017 shall remain unchanged.

G|~
(K. VENKATA RAMANA)
REGISTRAR (I/C) NCLT
HYDERABAD BENCH
HYDERABAD
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